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CENTRAL ELECTRICITY REGULATORY COMMISSION 
NEW DELHI 

 
Petition No. 122/MP/2019 

                                                       
                                                       Coram: 

  Shri I. S. Jha, Member 
          Shri Arun Goyal, Member 
          Shri P.K.Singh, Member 

       
 

                  Date of Order: 20th June, 2022 
In the matter of 
 
Petition under Section 79(1)(f) of the Electricity Act, 2003 for adjudication of dispute 
arising out of the action of Power Grid Corporation of India in raising Bill-3 in 
contravention of Regulation 11 of the Central Electricity Regulatory Commission 
(Sharing of Inter State Transmission Charges and Losses) Regulations, 2010. 
 

 
And  
In the matter of  
 

Essar Power (MP) Limited, 
Essar House, 11 K.K. Marg,  
Mahalaxmi, 
Mumbai – 400034              ..Petitioner 

 
  Vs. 
  
Power Grid Corporation of India Limited, 
Saudamini, Plot No. – 2, Sector – 29 
Near IFFCO Chowk Metro Station 
Gurgaon – 122 001, Haryana                        ..Respondent  
 
       
 

ORDER 

 The Petitioner, Essar Power (MP) Limited, has filed the present Petition along 

with the following prayers: 

“(a) Declare that in terms of Regulation 11 of the Sharing Regulations 2010, 
the Petitioner is entitled to the offset of charges for STOA against the charges 
for LTA in both Bill-1 and Bill-3 raised during the LTA Period i.e. 01.10.2017 to 
03.05.2018; 
 
(b) Direct PGCIL to revise all Bill-3 issued thus far for EPMPL for the LTA 
Period and to factor in the STOA offset in the same manner as it has been 
provided in Bill-1; 
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(c) Grant such order, further relief(s) in the facts and circumstances of the 
case as this Ld. Commission may deem just and equitable in favour of the 
Petitioner.” 
 

2.     Learned counsel for the Petitioner vide its letter dated 14.6.2022 has submitted 

that the Petitioner does not wish to pursue the present Petition. Accordingly, learned 

counsel for the Petitioner has sought permission to withdraw the present Petition. 

  

3. The Petition is being decided by circulation. In view of the submission of the 

learned counsel for the Petitioner vide its letter dated 14.6.2022, the Petitioner is 

permitted to withdraw the present Petition.   

 
4.  Accordingly, the Petition No. 122/MP/2019 is disposed of as withdrawn.  

 
 Sd/-  sd/-  sd/- 
      (P.K.Singh)                   (Arun Goyal)              (I.S. Jha)                   
           Member                     Member                         Member                  
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